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29-03-2022 

         The ld. Advocate of the accused/petitioners is 

present. 

The petition No.450/2022 dated 14-03-2022 filed u/s 

438 Cr.P.C. by the accused/petitioners Sri Sanjib Das and 

Smt. Lipi Das u/s 438 of CrPC for granting pre-arrest bail to 

them in connection with Dhekiajuli PS Case No.71/2022 

corresponding to GR Case No. 527/2022 U/s 

294/326/307/34 of IPC is taken up for hearing as the case 

diary as called for has been received on today.  

Heard both sides on the instant bail petition. 

Perused the instant bail petition. The learned 

advocate of the accused /petitioners has submitted that 

they are not involved with the offence as alleged in the 

FIR.   

Perused the case diary. The prosecution story in brief 

is as follows that on 14-02-2022 the complainant Smt. 

Sandhya Rani Das lodged the FIR before the O/C of 

Dhekiajuli Police Station to the effect that at about 2 p.m. 

on 12-02-2022 the accused persons who are 
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son and daughter-in-law of the complainant, in absence of 

the second son of the complainant, entered into the house 

in search of one document and started arguing with the 

complainant.  After that accused Sanjib Das attacked the 

complainant with stick on her head and tried to throw in 

the well in order to murder the complainant. When the 

husband of the complainant came forward to save the 

complainant, the accused person Sanjib Das attacked the 

complainant’s husband also. When the daughter-in-law of 

the complainant (wife of the second son) Smt. Jaymoti Das 

came forward to save the complainant the accused person 

Sanjib Das attacked her also. The daughter-in-law and the 

husband of the complainant injured badly and admitted in 

TMCH, Tezpur and the accused persons also threatened 

the complainant.     

After receiving the ejahar the O/C of Dhekiajuli Police 

Station registered a case as Dhekiajuli PS Case No.71/2022 

U/s 294/326/307/34 of IPC and started investigation of the 

case. Now, on apprehension of arrest the accused/ 

petitioners have filed the instant pre-arrest bail petition.  

On perusal of the case diary, it shows that 

investigating officer has not completed the investigation till 

today and he searched the both accused/petitioners to 

apprehend but they avoided the investigating officer for 

interrogation. Further, the case diary reveals sufficient 

incriminating materials against the accused /petitioners Sri 

Sanjib Das and Smt. Lipi Das. At this stage, if the accused/ 
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petitioners Sri Sanjib Das and Smt. Lipi Das are released on 

pre-arrest bail, the whole process of investigation of the 

case will be hampered. Under such circumstances, 

considering the gravity of the offence charged against 

them and the materials collected by the investigating 

officer against them, I find that this is not a case where the 

accused/ petitioners Sri Sanjib Das and Smt. Lipi Das can 

be relied upon and enlarged on pre-arrest bail.  

Hence, the bail petition is rejected.    

Inform the O/C of the concerned Police Station.  

Send back the case diary. 

Misc. Crl (Bail) case is disposed of.  
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